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Shri A. Srivastava..for the applicant 

This review. ,"Petition has been flied for 
reviewing the order passed in 3.A.311/95 on 
2.6.2000. The &aid order was passed by a Bench 

Consisting of Hon'ble Mr.L.Jha,Merflber(J) and 
HOn'ble Shri L.Hmig1iana,Merner) 	since the 
Said Bench is not available, it would be appro!rjate 
to Place the matter before the Hon1ble vice-chairman 
to COrtitutea Bench for Placing the same before 

that particular Bench. !Place it before the HonbIe• 
Vice Chafrmn for Constituting the Bench. 

byarnogra) 4  
MCI) 

2/18.07.2002 1 	A Division Bench .f FIon'ble Vice..cha.jrman - 

(Self) and o'ble Mr. arweshwr Jha, 

MeTber (A) j constituted fore ins on  
29 .07 .200 2. 
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kj 	 (B.N.SinghNeela)/VC 
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3/2.8262 	jo .  C* Sir ip5 jtin is 	 let it be 
lietef.r 	•n16. $.2GtZ 

SoN.Sinsh )e1am)/VC 

4/16.8.2002 	For Want of time, be listed on 28.8.2002 

	

s]c$ 	 ( S. Jha )/M(A' ( 8.N.Singh elam)/Vc 
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28.8 .2002 	For want of time, be listed for 

hearing on 20.9.2002. 	/r 

sks 	 ( S. Jha )/M (A) ( j3. N. Si ngh Neal 

	

6/20.09.02 	The id. counsel Slj Sekhar Singh 
appearing on behalf of the respondents inform 
that review 8enCnkx has since been constj 
Let t, threfoze, be lIsted before the same 
on 04.10.2002 for hearing. 	- 

srk 	(Shyama Dogra ),fl4 (3) 	 ( Sari - eshwar J 1 
• 	 11 
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10 2002 	Heard Shri Ajt Srivastava, id, counsel 

the applicait filingthis R.A, against the ord 
passed in 0. A, 311/96, which was so disposedof 

~z 
Y, 	 2.6.2CtJ0, a Copy of which is filed marked as A 

Ref ererce is also made to the order passed by 

ka~ 	
Hon 'ble Hjgh Court, Patna in C.W. JC. No.7371/ 

which is dated 9.1.2002 Anrxure-1). 

I ss ue nctices to the responde rts made 	- 
t 

	

	 returnable within six weeks. Rejoider if any. 
may be filed within a Week thereafter, Requis 
to be filed within a wee. k. Be listed fftr i-ie I'___ 

-  

MS. 	(Sarweshwar Jha )/M(A) 	( B, N. siagh Nee larr 

;7r 8/1612.2002 

skj 

Bothsiies 	rnt. VI 
At the request of Ld • iddl, Standin! C 

for the respondents, be listed on 06.0 2.296 fo 

-r 
(B..N.Sjnh •1 
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6.2.03 

CM. 	Be listed on 27.3.2003 for hearin . 

(L.R.K.Wr asa WA 	43 .n.singh N elam) vc 

1 / 27.03.2003 : None for the applicant. 

Be listed on 30.05.2003 for he1ng. 

skj 	 (B.N.Singh1rn)TC 

1s/30.s.3. 

CM 	 Adjeurnrnent is given by wy of lt chce. 
Let it be listed an 4.7.2003 for he&ring. W.S. 
to be filed by the next date 

.D$gr ) ri/ 	 S.Jh) WA 

14o3 	t€ 

C13  - tk 
	% 

d1 J.9O3 111= 

fl 	 2-9' 

'A 



13/22.09k2003  s Shri A.SrivataV3, counsel for the applicat. 

The L/c for the appliCant has submitted 

that till today sow C gu-sê has not been Fled by the 

respondeflt5 side. M. D.K.Jha, the id. SC has suhmied 

that since in the cause list his name has not been hoin 
he could not mark the case and has not brought the file. 

However, he has undrtakefl to file reply by the next date. 
with the consent of the pclrties, be listed on 

11.10.2003 for hearing, 6ince the matter has'heen remaided 

by the Honble Patna High Court, the L/c :0r the applilcant 

is directed to remind the 3ench on the next datABI for hiving 

(3.N.Sin;h Neelarn)/'!C 

LC' 

skj 

/1 



2- 0/ ~- - 5 -D ~ 

I 

I 

*CAO 	o-t 
fSR: 	I 

C'2t c 	LVG 

1i__T\ 	 V\ot1 

-77-k e4,i 

(/ 	
1 

Ira q—A~— 

VA( Al 
O 4 .T P-t 

Qt 

lly,2- t 
- -5'6 k-A - 

'I 
I 



d6? J/O2 
Co(? 

f1 	 A 

H Jt ez- 
ZO 

3fl/5 
kevq 1' ccb, 	4 

L 	 ' 

em 

L 	
f 

/x 	

r. 	93 ç 

21.07.2 	 A visi004 • 	 : 
A

cl 
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on Bench Of nOfl'i1e Shri M.Th a. 
M(A) nd myself stands constituted for .preljmi_ 

- 	nary hearing of thiR.A. on 15.09.2004, 

skj 	 (SPhya 	 (J) 
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22/17. .04 	 Shri A' Srivastava..for the applicant 

shri Arvind inr..f or the-resPondents 

It is stated by the learned counsel for, the 

respondents that no W.A'  has been filed by respondent 

nos.3 and 4, that, is State of Bihar, in spite of the 

fact that notices were issued to them on 4.12.2002ans 

- last chance was granted on 30.5.2003.ç 

2. 	Other respondendents have already filed w.s 

Therefore, in the interest of justice one more chanc 

is granted to respident nos.3 and 4 to file w.S, 

injacriod of three weeks fkling which the matt r 

will be decided on the basis of material available on le 

The learned counsel for the applicant also undertakes 

to 	inform the learned 	anding shri B .N .yadav, for t 

state of Bihar in this regard. r4st this case on 
I 

10.12.04 for hearing. 
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s.Dogra)M.J. 

23/10.12 .2004 JJC to ShriA.Sriva.tav, is present, 
t the reiest of counsel for the appli ai 

list it on 27.01.2005 for hearing, 

j 	(S.Dog1-4(J) 	 t44 

II 



LA.N, 16/2Q2 

24/27. 1, 25 	Shri Girish Paney, vice c,unsel for the. 
ap1icant prays for ati is allowed a short 
ajurnment M thIs case, List I t for hearin! 
on 7, 3, 2G95 

(a )/M(A) 	 $.4kf)1jII (J) 

25/7.3.2005 	Shri ASrivastava., counselfor the app1iCnt. 

:.j 	Kumr, ASC for the respon2entS. 

with mutual consent, let jte 1iste 

for hearinOn 7.4.2005, 
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J.05.2005 	In terms )f Appendix IV Rule I •(3) of the CAT 

Rules of PraCtice 1993, A Division Bench of 

vicehairafl self) and H1b19 M. 	ntreshwar 

Jha, MA)s stands constituted for preliminary 

hearing of this R.A. 3fl 24.05.2005. 

skj 	
.(P.K.5iflha)/VC 



he case is called out,\4 	'• 
25 .5 .05 	/no one appears on behalf of the applicant. 

Shri D. Surendra, learned Additional Standing 

Counsel for the Resporents 1\1c6. 1 & 2 is preent 

whereas Shri B.N.Yadav, SC for the Respotents 

Nos. 3 & 4 	present. Therefore, we have perused 

the record ourSelS and the learned counsel for 

respondent, 	have been heard. They submit 

that there is no lacuna zAd defect in the order 

passed in -311 of 1996 against which this 

application has been filed. 

2.. 	This is an application for review in order 

Passed by this Tribunal in €_311 of 1996 pointing 

out certain lacunas in that'der. thjections ta1n 
____ 	 bX-JL. vulclk 

aref.*the points madeout 

have mft been argued when the aforesaid CIL311/96 

Was being disped of. Lzacuna as pointed out 

in our opinion iz> not Such which Would ccmll kka  

this Tribunal to review the order as recorded 

in 	.-311/96 which is well discussed in the order. 

Moreor this application has been filed on 5 .2.02 

where as the order in the concerned CA ws 

recorded on  2.6.2000. Cbviously the app1ica'ion is 

tine barred under rule 17 	of the CAT (ocedure) 

Rules 	 z1ere in it has been stated TJf' 

dNo application f'or review shall be 

enertaineci unless it is filed within 

30 days from the date of receipt of a copy 

of the order sought to be reviewed.'1  

It appears that certified copy of the order in 

the concerned CA Was ready as back as on 4.7.2 000. 

On this ground also this Review Application Would fail. 

Accordingly, this Review Application is dismissed. 

S Ics 	( M 
(PsK.Sinha )/vc 


